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:EiTRAL ADMINISTRATIVE TRIBUNAL
PRliCIPAL BEHCH

C.P. No.71/20u6

O.A. No.2u78/2Q02

New Delhi this the 13 day of April, 2006

Hon'sle Shri v K. M^otra, Vies Chairman (A)
Hoo'ble Shrl iYiukesn KusTsar <3upta, rvlefuber (J)

Smt. Meenakshi

VWo Shrl Radhsy Shyam Kansotia
H.No. 65/4168, Raigarpura,
Karol Bagh, New Deihi-110005.

(By Advocate; Shri Kartar Singh, proxy for
Shri S.Q. Aggam^ai)

Versus

1. ShriS

3.

Raghunathan
Govi. of NOT of Delhi

Through its Chief Secretary

Shri Vad Prakash

Delhi Subordinate Semce Selection Board,
TCS Buildings, Behind Karkardooma Courts.

Shri Vijay Kumar, l.A.S.
The Director of Education,
Directorate of Education,

Old Secretariat, Delhi.

Smt. Neelam Verm a.

The Deputy Director of Education
Directorate of Education

Distt. Link Road, Karol Bagh,
New Delhi.

(By AdvocateiShri Ram Kanwar, for R-2 and
Ms. Sirnran, for R-3 & 4)

4.

-Applicant

Respondents

ORDER (OraD

Ean'ble Shri ¥.K. Malotra Vice Chairman. (A)

While reply affidavit has been filed on behalf of respondent No.2, Ms.

Sirnran, learned counsel appearing on benalf of respondent Nos. 3 & 4 has iised

a copy of order dated 12.04.2006 vrtiereby applicant has been given an offer to a

temporary post of PGT (Hindi) in pay scale of Rs.6500-200-10500 4- allowances

as admissible under.the Rules.
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2. In our view, the directions contained in orders dated 01.08..2005 have

Deen substantially complied win. C.P. Is droppad and notices to the

respondents are discharged.
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|?i;1ukesH KuiTiar Gupta)
fyiember (J)

(y.K. l\^la|otra)
Vice C^.alrman (A)
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